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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

Misc. Application No. 122/2025
IN
OA No. 34 of 2025

In the matter of :
Sunil Sharma ....Applicant
Versus
State of Haryana & Ors.
....Respondent

STATUS REPORT BY WAY OF AFFIDAVIT OF
SALONI SHARMA, ADDITIONAL
COMMISSIONER, MUNICIPAL CORPORATION,

FARIDABAD ON BEHALF OF RESPONDENT NO.
3.

MOST RESPECTFULLY SHOWETH:

I, Saloni Sharma IAS, Additional Commissioner-I on behalf of Commissioner
Municipal Corporation, Faridabad being competent to file the present Action
Taken Report, do hereby solemnly affirm and declare as under:

1. That the above said Misc. Application was fixed before this Hon’ble
Tribunal on 28.10.2025 and on that date, the Hon’ble Tribunal passed
the following which is being reproduced as under:-

1. Written request for grant of four weeks adjournment for filing

of status report has been made on behalf of respondents.

2. In the facts and circumstances of the case, request for

adjournment with curtailment of period from Jour weeks to two

weeks is allowed.

3. Status report be filed within two weeks. In case of any non-
compliance, the concerned officer shall appear before this

Tribunal on the date fixed to explain the reasons for non-

compliance.

4. List on 12.11.2025 for further consideration’.
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2. That in compliance of the above said orders, Action Taken Report in
the shape of an affidavit is required to be filed before this Hon’ble Tribunal
for which repeated directions have been issued by the answering respondent
to all the Joint Commissioner’s including the Assistant Engineer’s
(Enforcement) to comply with the orders of this Hon’ble Tribunal in true
spirit. It is pertinent to mention here that a meeting was also convened by the
answering respondent on 31.10.2025 and thereafter on 08.11.2025 and strict
directions have been issued in this regard. Furthermore, it was also directed
that in case of non-compliance of the order passed by this Hon’ble Tribunal
concerned Joint Commissioner shall remain present before the Hon’ble
Commissioner with specific explanations.

3 That Joint Commissioner(B) has submitted his report mentioning
therein that 15 notices have been issued to the encroachers and 2 religious
structures from Shri Ram Temple (in Park near H.No. 231, Sector-22) and
Temple (in Park near H.No. 512, Sector-3) have been shifted. The said
structures have been mentioned i-n the list at Sr. No. 56 & 688 respectively as
already attached with the previous affidavit. Furthermore, in compliance of
the said directions, the Municipal Corporation Faridabad (Ballabgarh Zone)
initiated necessary actions. Demolition notices were duly issued to the

DA authorized religious structures on 24/10/2025, thereafter preparations for
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resistance at the sites, the demolition activities could not be carried out as
planned. The situation on the ground posed challenges in maintaining public
peace and law and order. The report of Joint Commissioner(B) is annexed as

Annexure R-3/A,

4. That Joint Commissioner(T) has mentioned in his report that 39

religious structures fall in NIT Zone and a public notice has beBaIej o,
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conspicuous locations of all these structures. It is to mention here that to

ensure effective enforcement, a request for appointment of a Duty Magistrate
was made to the Deputy Commissioner, Faridabad, vide letter No.
MCF/ALE(B)/2025/967 dated 08.11.2025. In response, Sh. Karan Singh
Bhagoria, Joint Commissioner, Ballabgarh, was appointed as Duty
Magistrate. With the help of the encroachment removal staff and with
adequate police force, an encroachment removal drive was conducted on
10.11.2025, during which the following six unauthorized religious structures

were removed from green belt areas:

1. Baba Amarnath Shiv Mandir, Hardware Bata Road, NIT
Faridabad.

2. Hanuman Mandir near Hardware-Bata Road (near Coal ki Taal),
Faridabad. 3. Durga Mandir, Bata Chowk near Two-Wheeler
Market (corner temple), Faridabad.

4. Shani Dev Mandir, Neelam Bata Road, near Delite Hotel, NIT

Faridabad.

5. Mata Sati Mandir/Sita Ram Hanuman Mandir, near Railway
Fatak, NIT Faridabad.

6. Pipleshwar Mahadev Shani Mandir, near Mulla Hotel, 3-H
Block, NIT Faridabad.

It is pertinent to mention here that a second request for appointment of Duty
Magistrate has been made vide letter No. MCF/AE(B)/2025/970 dated
10.11.2025, and Joint Commissioner(T) has been appointed as Duty
Magistrate for the said purpose. Encroachment removal drive will be
conducted with full police presence and support of the encroachment staff on
11.11.2025 and the following four religious structures would be removed

from green belt areas:

1. Peer Ka Majar, Dabua Pali Road.
2. Majar, Sohna Ballabhgarh Road.
3. Peer Majar No. 2, Dabua Pali Road.

4. Hanuman Temple near FCI Godown, in front of Dua Ice Factory.
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The report of Joint Commissioner(T) is annexed as Annexure R-3/B.

5. That the Joint Commissioner (GIF) has submitted his report that no

religious structure exists on the green park/belt in Greater Faridabad Zone.

The report is annexed as Annexure R-3/C.

6. That Joint Commissioner(F) has submitted his report mentioning thercin
that 44 notices have been issued to the encroachers and the notices have been
pasted on conspicuous locations of all these structures. Thereafter

preparations tor implementing the demolition were made in accordance with

the Hon’ble Court’s directions. However, due to significant public
interference and resistance at the sites, the demolition activities could not be
carried out as planned. The situation on the ground posed challenges in
maintaining public peace and law and order. It is to mention here that
representatives of the concerned religious structures were called for a meeting,

and after due consultation, it was mutually agreed to relocate two (02) of such

structures to alternative suitable sites. Accordingly, one number of structure
was completely sifted/removed and another one could not be shifted from site
completely due to public opposition (Photo enclosed). The Report of thé Joint

ommissioner(F) is annexed as Annexure R-3/D.
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removal of religious structure, resistance had to be faced by the concerned
Joint Commissioners, furthermore, the Joint Commissioner(B) & (F) have
further ‘mentioned in their report that due to in-adequate police force,
demolition plan could not be implemented. however it has been assured by
the Senior Officers that proper police force as sought will be provided as and

when required. The answering respondent hold this Hon’ble Tribupal iljl the .
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highest esteem and can never think of disobeying the order passed by this
Hon’ble Tribunal. It is humbly submitted Participation of Public/RWA is
being impressed to get the idols shifted to appropriate place so that public
resistance can be mitigated and issues can be resolved forever by avoiding
such occurrence by residents. This exercise is time taking exercise but
effective and appears as most appropriate. In view of the submissions made
herein above, it is, therefore humbly prayed before this Hon’ble Tribunal to
provide three months’ more time to comply with the order and submit the

report.

Present status report is being submitted for consideration of this Hon’ble

Tribunal. .
,{"“"‘ A

that the contents of above status report are
true and correct to my knowledge and on the basis of information derived
from the official record which I believe to be true and no material fact has

been concealed therein.
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’S.TTESTED AS\D ENTIFIED

Notary Faridabad (Hawana)

11 NOV 2026
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From
Joint Commissioner (B),
Municipal Corporation
Faridabad

To

Commissioner,
Municipal Corporation,
Faridabad.

Memo No : MCF/JCB/2025/3735-SPL
Dated : 10/11/2025

Subject: Submission of Additional Status Report in compliance with directions of the
Hon’ble National Green Tribunal in O.A. No. 34 of 2025 titled “Sunil Sharma
Vs. State of Haryana & Ors.”

In compliance with the directions issued by the Hon’ble National Green Tribunal
(Principal Bench, New Delhi) in the matter of Sunil Sharma Vs. State of Haryana & Ors.
(O.A. No. 34 of 2025), the following actions and developments are respectfully submitted
for your kind information and record:

1. The Hon’ble Tribunal had directed the Municipal Corporation, Faridabad to file an
updated status report regarding the removal of unauthorized religious
structures/encroachments situated on public land, particularly on public parks,
green belts, and open spaces within the jurisdiction of the Corporation.

2. Inpursuance of the said directions, the Municipal Corporation Faridabad initiated
the necessary actions. Demolition notices were prepared and formally issued to
the concerned unauthorized religious structures on 24/10/2025.

3. Preparations for implementing the demolition were made in accordance with the
Hon’ble Tribunal’s directions. However, during execution, significant public
interference and resistance were encountered at several sites, which made it
difficult to proceed with the demolition without risking disturbance to public
peace and law and order.

4. After consultation with the law enforcement authorities, it was considered
prudent to temporarily defer the demolition drive until adequate police protection
and security arrangements could be ensured. The Corporation remains fully
committed to implementing the Hon’ble Tribunal’s order in its true spirit as soon
as proper arrangements are in place.
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5. Subsequently, representatives of the concerned religious structures

were invited for a meeting, and after due consultation, it was mutually agreed to

relocate two (02) of such structures to alternative suitable sites. Accordingly, two

(02) religious structures were successfully shifted from the green belt area on

10/11/2025. Details of the same have been enclosed as Annexure R-2.

6. Further,a comprehensive record of all identified unauthorized religious structures
and encroachments on public parks and open areas has been compiled, including
their location, nature, and current status. The same is enclosed as Annexure R-1
for reference.

7. Additionally, in compliance with the directions received from the Director General,
Urban Local Bodies, Haryana, the details of this case and the compliance
measures have been publicly displayed through hoardings installed at the
Municipal Corporation Faridabad (Ballabgarh Zone). Photographs evidencing the
same have been attached along with Annexure R-1.

8. The Additional Status Report by way of Affidavit has accordingly been prepared
and submitted before the Hon’ble National Green Tribunal for its kind perusal.

It is respectfully submitted that all necessary actions are being undertaken to
ensure full compliance with the Hon’ble Tribunal’s orders and to address the issue of
unauthorized encroachments in accordance with the provisions of the Haryana
Municipal Corporation Act, 1994.

This is submitted for your kind information and necessary directions, please.

Joint Commissioner (B)
Municipal Corporation,
Faridabad

Enclosures:
1. Annexure R-1 - Details of unauthorized religious structures/encroachments.
2. Annexure R-2 - Details of structures shifted from green belt area on 10/11/2025.

3. Photographs of hoardings displayed at MCF Building (Ballabgarh Zone).
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1. DA, MCF for information please.
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From,

Joint Commissioner (B),
Municipal Corporation,
Faridabad

To,
District Attorney,
Municipal Corporation,
Faridabad

Memo No. MCFICB/2025/ ‘3 8
Dated: § 7f Jo3 L C‘

Sub:  Q.A. No.-34, Sunil Sharma Vs State of Haryana and Ors.

In context to the subject cited matter, it is intimated that compliance report pertaining to
the said matter was previously forwarded to District Attorney, Municipal Corporation Faridabad
vide this office memo no MCF/JCB/2025/3451 dated 17/07/2025. A copy of same is attached
herewith for information and necessary action.

Furthermore, in compliance with the Hon'ble Court’s order regarding the demolition of
unauthorised religious structure, demolition notices were duly issued and necessary preparations
were made by the Municipal Corporation Faridabad to implement the directive. However, due to
significant public interference and resistance at the sites, the demolition activity could not be
carried out as planned. The situation posed serious challenges to maintain public order and peace
in the areas.

In view of the prevailing circumstances, it was deemed prudent to defer the action
temporarily to prevent any law-and-order issues, The Municipal Corporation Faridabad remains
committed to implement the Hon’ble Court’s order in full and will proceed with tge demolition
once adequate security arrangements and preventive measures are in place to erpire safe and
peaceful execution of the directive

Joint € or (B),

Encls : As Above. af Corporation,

Faridabad.
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From
Joint Comissioner (B)
Municipal Corporation,
Faridabad.
To
District Attomey,
Municipal Corporation,
Faridabad.
Meo No: MCEICB0253 Y S
Deted: |} -3} < LD
Sub: -34, Sunil Sharma {
In context to the subject cited mater, the requisite information is s under ;-
Sr. | District MCName | Unauthorized | Detail of [ Dates Fom | What | Timeframe for the
No | Name construction | religlous | which ~these legal | removal of llegal
in the name place construction | action encroachment
of Temple, | alongwith | Are has been '
Church, tolslarea | Established | initiated
Mosque or [ occupied for
Gurudware | by them removal
etc.on public |  (Sq.m) of said
street, public illegal
park or other encroach
public place ment
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The with
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o1 | @allsbgarh | Corporation| 1o Ram | iz |2 | ML ’“d“‘l?"“‘““
Zone) | Faridabad P | 925qm) me
8pprox.
Park Near
& Fasidsbad Municips) B et Tn due course of
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Municipal Corporation, Faridabad
B.K. Chowk N.I.T Faridabad -121001, Haryana-Iindia
Tel. : 0129-2411649, 2411664, 2415549

Fax : 0129-2416465

MUNICIZAL CORPOPATION OF

FARIDABAD

Report of Ballabgarh Zone pertains to OA No. 34 of 2025-Sunil
Sharma V/s State of Haryana & Ors.

11 S g -aga g i

Sr. Unauthorized Remarks, if any
No Point Reply construction in the
name of

01 Notice issued 15

02 Encroachment 00
Removed

1. Shri Ram Temple
(in park near H.
No. 231 Sec-22
Shifted on

Religious 10/11/2025)

03 structure 02

shifted. 2. Temple

(in park near H.
No. 512 Sec-03
Shifted on
10/11/2025))

Joint Commissioner (B),
Municipal Corporation,

Faridabad.
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From

Joint Commissioner (T)
Municipal Corporation, Faridabad

To:

Commissioner
Municipal Corporation, Faridabad

Memo No.: MCF/JCT/2025/570
Dated: 11/11/2025

Subject: Submission of Additional Compliance Report in the matter of O.A. No. 34 of
2025 titled “Sunil Sharma Vs. State of Haryana & Ors.” for NIT and Badkhal Zones

In compliance with the directions issued by the Hon’ble National Green Tribunal
(Principal Bench, New Delhi) in O.A. No. 34 of 2025 titled “Sunil Sharma Vs. State of
Haryana & Ors.”, the following status and actions taken by the Municipal Corporation,
Faridabad (NIT and Badkhal Zones) are respectfully submitted for your kind information and

record

2. A status report dated 21.07.2025 was earlier filed by the Commissioner, MCF seeking
time for submission of a further report regarding compliance with the Hon’ble
Tribunal’s directions concerning green parks/green belts, other than the land in
question, and for removal of encroachments from the same.

3. A list of 39 religious structures falling within the jurisdictional green belts/parks was
prepared. General notices (Sarvajanik Soochna) were issued and pasted on
conspicuous locations of all these structures between 11.07.2025 and 14.07.2025
(copies enclosed as Annexure-1). Information was also uploaded on the official MCF
website, and a hoarding of the public notice was placed on the MCF office building
(copy attached).

4. Meetings were held with local representatives and residents to sensitize them regarding
NGT directions and to encourage voluntary removal/relocation of structures. However,
limited response was received and voluntary action could not be achieved in most
cases.

5. To ensure effective enforcement, a request for appointment of a Duty Magistrate was
made to the Deputy Commissioner, Faridabad, vide letter No. MCF/AE(B)/2025/967
dated 08.11.2025. In response, Sh. Karan Singh Bhagoria, Joint Commissioner,
Ballabgarh, was appointed as Duty Magistrate. With the help of the encroachment

removal staff and with adequate police force, an encroachment removal drive was
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conducted on 10.11.2025, during which the following six unauthorized religious

structures were removed from green belt areas:

Baba Amarnath Shiv Mandir, Hardware Bata Road, NIT Faridabad.

Hanuman Mandir near Hardware-Bata Road (near Coal ki Taal), Faridabad.

Durga Mandir, Bata Chowk near Two Wheeler Market (corner temple), Faridabad.
Shani Dev Mandir, Neelam Bata Road, near Delite Hotel, NIT Faridabad.

Mata Sati Mandir/Sita Ram Hanuman Mandir, near Railway Fatak, NIT Faridabad.
Pipleshwar Mahadev Shani Mandir, near Mulla Hotel, 3-H Block, NIT Faridabad.

A

6. A second request for appointment of Duty Magistrate was made vide letter No.
MCF/AE(B)/2025/970 dated 10.11.2025, and the undersigned has been appointed as
Duty Magistrate for the purpose. Encroachment removal drive will be conducted with
full police presence and support of the encroachment staff on 11.11.2025 and the

following four religious structures would be removed from green belt areas:

1. Peer Ka Majar, Dabua Pali Road.
Majar, Sohna Ballabhgarh Road.
Peer Majar No. 2, Dabua Pali Road.

v

Hanuman Temple near FCI Godown, in front of Dua Ice Factory.

Thus, a total of ten religious/encroaching structures in green belts would have been
removed from NIT and Badkhal Zones by the time of filing of the status report. Details of

these structures with before and after photographs are enclosed as Annexure-2.

7. The remaining identified structures are being processed for removal in a phased
manner under law, in coordination with police authorities and local administration.
Efforts are ongoing to ensure compliance with NGT directions in letter and spirit. All
relevant information is also being displayed on MCF’s official website and public

notice boards.

This is submitted for your kind information and necessary directions, please.
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1. Baba Amarnath Shiv Mandir, Hardware Bata Road, NIT Faridabad

Before

» Faridabad, Haryana, India #=
6, Hardware Chowk, Hardware Colony, New Industrial Twp 1,
rial Township, Faridabad, Haryana 121001, India
77841° Long 77.299446°
/2025 12:55 PM GMT +05:30

Faridabad, Haryana, India &=

6, He are Chowk, Hardware Col New Indus

Ne dustri ip, Faridat Haryana 121001, India
Lat 28.37781 \ 457°

Monday, 10/11/2025 01:31 PM GMT +05:30

2. Hanuman Mandir near Hardware-Bata Road (near Coal ki Taal), Faridabad.



Before

98h2+42m, Hardware Calony New Industrial Twp Rd, Hardware
Colony, New Industrial Twp 1, New Industrial Township, Faridabad,
Haryana 121001, India

Lat 28.377866° Long 77.300088°

Monday, 10/11/2025 01:37 PM GMT +05:30
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Faridabad, Haryana, India *=
98h2+42m, Hardware Colony New Industrial Twp Rd, Hardware
Colony, New Industrial Twp 1, New Industrial Township, Faridabad,
2" Haryana 121001, India
' Lat 28.377839° Long 77.300105°
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3. Durga Mandir, Bata Chowk near Two Wheeler Market (corner temple),

Faridabad.

Before

(< 3 \
J'JT r L *gf‘r

After

: \g B «"

Faridabad, Haryana, India #=
"« 98h4+8myv, Shahid Bhagat Singh Marg, Bata A Colony, Ac Nagar,
New Industrial Township, Faridabad, Haryana 121001, India
306663°




4. Shani Dev Mandir, Neelam Bata Road, near Delite Hotel, NIT Faridabad.

Before

[ 6Ps Map Camera

, Haryana, India #=

gar, New Industria
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5. Mata Sati Mandir/Sita Ram Hanuman Mandir, near Railway Fatak, NIT Faridabad.

[ 6Ps Map Camera

-y, -
< ) oPsMap Camera

Faridabad, Haryana, India #=

G y, New Industrial Township




6. Pipleshwar Mahadev Shani Mandir, near Mulla Hotel, 3-H Block, NIT Faridabad.

Faridabad, Haryana, India *=
ndustrial Twp 3,
, India

T "9

¢ Industrial Twp 3, New Industrial
yana 121001, India
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Municipal Corporation, Faridabad @
B.K. Chowk N.LT.— 121001, Haryana-India HARYAN5
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From

Joint Commissioner (F),
Municipal Corporation,
Faridabad.

To
District Attorney,
Municipal Corporation,
Faridabad.

Memo No. MCF/JC(F)/2025/1855
Dated: 10.11.2025

Subject: Submission of Additional Status Report in compliance with directions of the
Hon’ble National Green Tribunal in O.A. No. 34 of 2025 titled “Sunil Sharma
Vs. State of Haryana & Ors.”

In compliance with the directions issued by the Hon’ble National Green Tribunal
(Principal Bench, New Delhi) in the matter of Sunil Sharma Vs. State of Haryana & Ors. (O.A. No.
34 of 2025), the following actions and developments are respectfully submitted for your kind
information and record: -

l. The Hon’ble Tribunal had directed the Municipal Corporation, Faridabad to file an updated
status report regarding the removal of unauthorized religious structures/encroachments
situated on public land, particularly on public parks, green belts, and open spaces within the
jurisdiction of the Corporation.

2. In pursuance of the said directions, the Municipal Corporation Faridabad initiated the
necessary actions. Demolition notices were prepared and formally issued to the concerned
unauthorized religious structures on 11/07/2025.

3. Preparations for implementing the demolition were made in accordance with the Hon’ble
Tribunal’s directions. However, during execution, significant public interference and
resistance were encountered at several sites, which made it difficult to proceed with the
demolition without risking disturbance to public peace and law and order.

4. After consultation with the law enforcement authorities, it was considered prudent to
temporarily defer the demolition drive until adequate police protection and security
arrangements could be ensured. The Corporation remains fully committed to implementing
the Hon’ble Tribunal’s order in its true spirit as soon as proper arrangements are in place.

5. Subsequently, representatives of the concerned religious structures were invited for a meeting,
and after due consultation, it was mutually agreed to relocate two (02) of such structures to
alternative suitable sites. Accordingly, one number of structure is completely sifted/removed
and another one has been shifted from site but not completely due to public opposition (Photo
enclosed). In additionally it is informed that the for regarding shifting of one number of
religious structures located at near Palla Power House colony old Sher Shah Suri Road but
due to non-appointment of Duty Magistrate as well non availability of police force, operation
of shifting cannot be done.
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Municipal Corporation, Faridabad @
B.K. Chowk N.LT.— 121001, Haryana-India HARYAN5
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MUINICIML CORORATION OF
FARIDABAD

HARTANA

6. Further, a comprehensive record of all identified unauthorized religious structures and
encroachments on public parks and open areas has been compiled, including their location,
nature, and current status. The same is enclosed as Annexure R-1 for reference.

7. Additionally, in compliance with the directions received from the Director General, Urban
Local Bodies, Haryana, the details of this case and the compliance measures have been
publicly displayed through hoardings installed at the Municipal Corporation Faridabad (Old
Faridabad Zone). Photographs evidencing the same have been attached along with Annexure
R-1.

8. The Additional Status Report by way of affidavit has accordingly been prepared and submitted
before the Hon’ble National Green Tribunal for its kind perusal.

It is respectfully submitted that all necessary actions are being undertaken to ensure
full compliance with the Hon’ble Tribunal’s orders and to address the issue of unauthorized
encroachments in accordance with the provisions of the Haryana Municipal Corporation Act, 1994.

This is submitted for your kind information and necessary directions, please.

J&%»m%m/er (F)

Municipal Corporation,
Faridabad

Enclosures:

1. Annexure R-1 — Details of unauthorized religious structures/encroachments.

2. Annexure R-2 — Details of structures shifted from green belt area on 10/11/2025.
3. Photographs of hoardings displayed at MCF Building (Old Faridabad Zone).

CC -
Commissioner, Municipal Corporation, Faridabad for information please.
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Municipal Corporation, Faridabad m
B.K. Chowk N.L T~ 121001, Haryana-India E ",Mﬁ@

WA Tel. : 0129-2411649, 2411664 Faridabad, 2415549 :;..
From
Joint Commissioner (F),
Municipal Corporation,
Faridabad.
To
District Attorney,
Municipal Corporation,
Faridabad.

Memo No. MCF/JCF/2025/1734
Dated: 27.10.2025

Subject: OA No. 34 of 2025- Sunil Sharma Vs. State of Harvana & Ors.

In reference to the subject cite above, the brief facts are submitted as under:-

Sr. No. | Total No. of unauthorized construction in the
name of Temple, Church, Mosque or
Gurudwara etc. on public street, public park
or other public place belonging to the
Municipality.

Total No. of Notices
served

I 44

B

In addition to the above, it is intimated that 2 No. of ATR were sent to
your good office vide Memo No. MCF/JCF/2025/1731 dated 27.10.2025 (copy

enclosed).

This is submitted foru your kind perusal and necessary action.

=

Joint Commissioner (F),
Municipal Corporation,
Faridabad.
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NGT MATTER
From
Joint Commissioner (F)
Municipal Corporation
IFaridabad
To
District Attorney,

Municipal Corporation Faridabad

Memo No.:- MCF/JCF/2025/ J33) Dated:- @ 7-//6/28

Subject: - OANO. 34 of Sunil Sharma Vs. State of Haryana & Ors
Reference to Memo No, MCF/DA/2025/2528 dated 15.09.2025

In compliance with the Hon’ble Court’s order regarding the
submission compliance report on demolition of unauthorised religious structures,
necessary preparations were made by the Municipal Corporation Faridabad to
implement the directive.

However, due to significant public interference and resistance at the
sites, the demolition activity could not be carried out as planned. The situation
posed serious challenges to maintain public order and peace in the areas. In view
of the prevailing circumstances, it was deemed prudent to defer the action
temporarily to prevent any law-and-order issues. The Municipal Corporation
Faridabad remains committed to implement the Hon’ble Court’s order in full and
will proceed with the demolition once adequate security arrangements and
preventive measures are in place to ensure safe and peaceful execution of the

directive.
Submitted for your kind information please.
Joint Commissioner (F)
Municipal Corporation
Faridabad
Cc to: -

1. Ld. CMC, MCF for kind information please.
2. W/ ACMC-I, MCF for kind information please,
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From
Joint Commissioner )
Exerclsing the power
of Commissioner
Municipal Corporation, Faridabad,
To
The District Magistrate
Faridabad
Memo No MCF/ICF/2025/ / ?_ 5’ 6’ Date: - 02 o5 /ﬂ? r
Svb, Providlng of Police Force and. appointment of Duty Magistrate for removal of
unauthorized construction/encroachment,
It is intimated that as per the report made by the field staff of Municipal Corporation, Faridabad
some residents / plot holders / builders ha: i

Code Bye-laws.

In view of the above circumstances, this Corporation has now decided to remove/demolish the
said construction/structures, However, it is apprehended that during the course of said demolition, the wrong

doers may cause obstructions and may misbehave and manhandle the officials of this Corporation and therefore
to maintain law and order situation,

police force along with lady constables and Duty Magistrate may Lindly be
provided,

Sr. | Structure/ Location Any court | Date & Time of Remarks/ Force

No. | Bullding stay? Demolition- required

1. Removal/Suling Sector- 11 Park, Hon'ble | 07.052025 at 10:00 [ 260 Nos. Male
of unauthorized | Faridabad NGT AM Constable & 150
construction/ Matter Nos. Female
Encroachment Constable

Joint issioner (F)
ExercfSing the power of
- Commisioner,
Municipal Corporation, Faridabad,
A copy is forwarded to the following for Information and necessary action please,
1. Commissioners of Police, Faridabad for information, please,
2. Commissioner, MCF for information, please,
3. DCP Central, F

aridabad to provide the Police Force at the time of demolition,
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From

To

Sub.

Joint Commissioner (F)
Exercising the power
of Commissioner

Municipal Corporation, Faridabad.

The District Magistrate

Faridabad

Memo No. MCF/JCF/2025/1854

Date :-

10 /112025

Providing of Police Force and appointment of Duty Magistrate for removal of
unauthorized construction/encroachment (Temple)

It is intimated that as per the report made by the field staff of Municipal Corporation, Faridabad
some residents / plot holders / builders have commenced the erection of a building /civil work or has/have carried
out violations or has /have completed the same in contravention of the provisions made under section
250/254/261/408 and other relevant sections of Haryana Municipal Corporation Act, 1994 and Haryana Building
Code /Bye-laws.

In view of the above circumstances, this Corporation has now decided to remove/demolish the
said construction/structures. However, it is apprehended that during the course of said demolition, the wrong
doers may cause obstructions and may misbehave and manhandle the officials of this Corporation and therefore
to maintain law and order situation, police force along with lady constables and Duty Magistrate may kindly be

provided.
Sr. | Structure/ Location Any court | Date & time of | Remarks/ Force
No. | Building stay? demolition required
1. Removal of | Near Palla power | Nil 11.11.2025 at 06:00 | 50 Nos. Male
unauthorized house colony old a.m. Constable & 30
construction/ shershah suri road Nos. Female
Encroachment(1 Constable
no. of structure in
green belt)
(Temple)

NS VA=

2

Joint Commissioner (F)
Exercising the power of

Commissioner,

Municipal Corporation, Faridabad.

A copy is forwarded to the following for information and necessary action please.
Commissioner of Police, Faridabad for information, pleases.
Commissioner, MCF for information, please.
XEN-Vehicle, MCF with a request to provide 2 No’s JCB machine etc. on the day of demolition.
XEN-Div-IIT &V, MCF with a request to provide Electrician etc. on the day of demolition.

SHO, Sector 37 Police station, Faridabad for sending the requisite police.
DA, MCF to check whether any stay imposed on site or any court directions before demolition.

Tehsildar/Patwari. MCF
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